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MP No.2612/90,
Shri R.R.Rai, prexy ceunssl fer
dhri B.S.Maines, counsel fef the
petitisners,

This is a Misc.Patitisn fer retentien
| of the 0A be?ora.thelﬁrincipal gench.

‘The Patitieners aras 17 in number and ara

N
£

werking as Diesel Assistantein the

| Nerthern Railuay, Meradabad. The cause
of actien arese in Muradabad and the
Apprepriate Bench te deal with this

| matter is the Allahabad Bench. Sincs
- they ars all railuay emnleyses, it is
nat at alklngsnvanl?pzi%r'them te travel
te Allahabad. Even efia ef the petitieners
can travel te Allahabad te fils and
pursue the case there. The plea that it
» ‘“' \ | is near te. Delhi and is cenvenient is enly
~ ! A applicable in the case of very lew paid
empleyees sr these whe are af different
| service er in very very special circum-
stances. This is net ene ef these cases.
Misc.Petitien is rejected. The papers
may De returned te the lsarned ceunssl
of the petitieners by the Registry.

( AMITAV BANERJI)
CHAIRMAN




